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/  CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JA BA I f  UR

, I  O r ig in a l A p p lic a t io n  No. 487 o f  2004

Jab a lp u r/ t h i s  th e  2 4 th  day o f  June, 2 004

Hon’b l e  S h r i M .P. S in g h , V ic e  Chairman 
H o n 'b le  S h r i Madan Mohan, J u d ic ia l  Meittoer

Rupendra S in gh  Chouhan, S /o .
M oti S in g h , Aged 23 y e a r s , R /o .
V i l la g e  Gurra, P o st  G urra, P .S .
Rampur G urra, T e h s i l  I  t a r s i .
D i s t r i c t  Hoshangabad. . . .  A p p lica n t

(By A d vocate  -  S h r i  R .K . Thakur)

SL.e. r  S. P., 2

1 .  Union o f  India#  
through  th e  S e c r e ta r y ,
Government o f  India#
M in is tr y  o f  D e fen ce ,
New D e lh i .

2 .  G en eral M anager,
Ordnance F a cto ry  I t a r s i ,
Through Works Manager A d m in is tr a tio n ,
Ordnance F a c to r y , I t a r s i ,
D i s t t .  Hoshangabad, (MP).

3 . C o l le c t o r ,  Hoshangabad,
D i s t t .  Hoshangabad, (MP). . . .  R espondents

O R D E R  (O ra l)

By  M .P. S in gh . V ic e  Chairman -

By f i l i n g  t h i s  O r ig in a l A p p lic a t io n  th e  a p p lic a n t  has

cla im ed  th e  fo l lo w in g  main r e l i e f  *

" ( i )  t o  command the r esp o n d en ts  t o  c o n s id e r  th e  
c a s e  o f  th e  a p p lic a n t  fo r  g iv in g  appointm ent as Durwan 
i n  Ordnance F a c to r y , I t a r s i  -  respondent No. 2 , in  th e  
ends o f  j u s t i c e ."

2 .  The b r i e f  f a c t s  o f  th e  c a se  a r e  t h a t  th e  a p p lic a n t  has 

a p p lie d  fo r  th e  p o s t  o f  Durwan in  Ordnance F a c to r y , I t a r s i ,  

i n  yjtim  o f  an a d v e r tisem en t i s s u e d  by th e  Government o f  

I n d ia , M in is tr y  o f  D efen ce , Ordnance F a cto r y , I t a r s i  (MP). 

Ttie r esp o n d en ts h ave  not y e t  ta k en  any d e c is io n  on th e  

a p p l ic a t io n  o f  th e  a p p l ic a n t .  H ence he has f i l e d  t h i s  

O r ig in a l A p p lic a t io n  c la im in g  t h e  a fo r e s a id  r e l i e f .

3 . Heard t h e  lea rn ed  c o u n se l fo r  th e  a p p lic a n t .
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4 .  In  t h e  f a c t s  and c ir cu m sta n c es  ®f th e  case# we deem i t

a p p r o p r ia te  t o  d ir e c t  th e  a p p lic a n t  to  f i l e  a r e p r e s e n ta t io n

w ith  regard to  h i s  a p p l ic a t io n  f o r  th e  p o s t  o f  Durwan to th e

resp o n d en ts  w ith in  15 days from t h e  d a te  o f  r e c e ip t  o f  copy

o f  t h i s  order* We do s o  a c c o r d in g ly . I f  th e  a p p lic a n t  con$liesi

w ith  t h i s #  t h e  resp on d en ts a re  fu r th e r  d ir e c te d  t o  ta k e  a

d e c is io n  on h i s  r e p r e s e n ta t io n  b y  p a s s in g  a sp eak ing#

d e t a i l e d  and rea so n ed  o rd er  w ith in  a p e r io d  o f  tw o months

frcra th e  d a te  o f  r e c e ip t  o f  such r e p r e s e n ta t io n  from  th e

a p p lic a n t*  The a p p lic a n t  i s  a ls o  d ir e c t e d  to  sen d  a copy o f  
a lo n g w ith  th e  copy o f  th e  CA 

t h i s  o r d e r ^ f ith in  15 days t o  th e  resp on d en ts*

5* A ccord in g ly#  t h e  O r ig in a l A p p lic a t io n  s ta n d s  d isp o sed  

o f  a t  th e  a d m issio n  s ta g e  i t s e l f *

J u d i c i a l  Member V ice Chairman

"SA"
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